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Determination of tariff from COD to 31.3.2019 Asset-I:
Replacement of 1X100 MVA, 220/132 kV ICT-Il by 1X200
MVA, 220/132 kV ICT-Il at Raebareli Sub-station, Asset-Il:
Replacement of 1X100 MVA, 220/132 kV ICT-lll by 1X200
MVA, 220/132 kV ICT-lll at Raebareli Sub-station under
“‘Augmentation of Transformation Capacity at Raebareli and
Sitarganj 220/132 kV Sub-stations”.
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Record of Proceedings

The representative of the petitioner submitted that the instant petition is filed for
determination of tariff for Asset-l: Replacement of 1X100 MVA, 220/132 kV ICT-II by
1X200 MVA, 220/132 kV ICT-ll at Raebareli Sub-station, Asset-Il: Replacement of
1X100 MVA, 220/132 kV ICT-lll by 1X200 MVA, 220/132 kV ICT-lll at Raebareli Sub-
station under “Augmentation of Transformation Capacity at Raebareli and Sitarganj
220/132 kV Sub-stations. He submitted that the scheduled COD of the instant assets
was 20.3.2019 and Assets-I and Il were put into commercial operation before the
scheduled date on 19.2.2018 and 1.12.2017 respectively. He requested to grant tariff as

claimed in the petition.
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2. Learned counsel for BRPL submitted that the petitioner should decapitalise the
replaced assets and submit the details and requested to allow IDC on cash basis.

3. The Commission directed the petitioner to submit the following information, on
affidavit by 20.8.2018 with an advance copy to the respondents:-

() Auditor's Certificates capital expenditure based on actual COD of Asset-I;
(i) Auditor’s Certificate in respect de-capitalization of the assets.

(i) Documentary evidence of COD of the assets.

(iv) Form-10(B) for both the assets.

(v) Statement of discharge of the Initial Spares, if any, during the period;

4. The Commission directed the respondents to file their reply by 24.8.2018 with an
advance copy to the petitioner who shall file their rejoinder, if any, by 31.8.2018. The
Commission further directed the parties to comply with the above directions within the
specified timeline and observed that no extension of time shall be granted.

5. The date of final hearing will be intimated to the parties in due course of time.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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